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. levied and collected, other than in Union ferritories, under the Central
. Excises and Salt Act, 1944 and any other law for the levy and collection

THE UNION DUTIES OF EXCISE (ELECTRICITY)
DISTRIBUTION ACT 1930

No. 14 oF 1980

[25th March, 1980]

An Act to prov1de for the payment out of the Consohdated Fund of ’
~ India of sums equivalent to the net proceeds of Union duties of
excise on electricity to the States to which, the law imposing the
duty extends and for the distribution of those sums among those

States in accordance with the recommendauons of the Fxnance _'
‘,COmm1ssmn, in its ye 2 O

‘7 [ inforim A&pm)t oLa-twl the Ihfk Mg of No\.remb% 15’833
Bk it enacted by Parhament in the Thlrty-ﬁrst Year of the Repubhc of

. India as follows:—

1 (1) This Act may be called the Union Dutles of Excise (Electrlclty)
Distribution Act, 1980.

© (2)- Tt shall be deemed to have come into force on the 1st day of Apnl :
1979 ' .

2. In this Act, the expression “distributable -Union duties of excise on
electricity” means the net proceeds of Union duties of excise on electricity

1 0f 1944,
of such duty, unless the . 1aw earmarks the proceeds of the duty for any - '
special-purpose. .

Explanation. ——The eXpressmn “net proceeds” has the same meanmg as
in clause (1) of article 279 of the Constitution,
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(4w 14 05 1986} Uiion Diies of Bcise (Bleiuriciis)

St7ze e , | 7 - Percentage -
/ ., B 1979-80 ‘1980-81 * 198182 - 1983-84
Andhra r‘adeshj“. 7 9°15 " 892 8:58
Assam . " or 1'37. 149 V
‘Bihar 6- 6+ 80 6-55
76 77T 749
3 - 2'8g 2+ 91
Himajchal Pradesh o 072 072 '
u and Kashmir o 078 086
7 7°10. 670
4 353 - 358
Maiihya Pradesh 5" © 6013 609
Magharashtra 13 13 69 S 14724
' o 0 0’7'-- 0°08
o 0°23 022
o’ 0°'08 .k V"c‘)'ovg’.‘
3 5776 401
5°; 510 500
‘3‘ 355 3740
il Nadu 7 693 665
o 0" 05 005
Ut rPfad_esh 12 11v40 I1 5i
ngek 8:zo &5y 8:go 9 bl

-4, The expend1ture on the payments in pursuance of sectlon 3 shall be

~charged on the Consolidated Fund of India.

5. (1) The Central Government may, by notification in the Oﬂicial

Gazette, make.rules providing for the time at which and the manner in -

which, any payments under this Act are to-be made, for the making of

ad]ustments between one financial year' and another and for any- other 1n~_ :

E mdental or ancillary matters
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(2) Every xule rmiade under th1s séction shall be. 1a1d as soon as may.;- :
be after it is made; before edach House of Parliament, while it is 1n session, ’
for a total period -of thirty days’ which may be (’:omprised in one session
‘or in two or more successive sessions, and if, before the. expiry of the -
session immediately following:the session or' the successive sessions afore-
said, both Houses agree in making any modification in the rule or both
‘Houses agree that the rule should not be made, the rule shall thereafter -
have effect only in such modified form or be of no effect, as the case may
'be; so, however, that any such modification or annulment shall be without -
' pre]udnce to the valldlty ‘of anything prev10usly done under that rule



